
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

c.S.A. No. 493 / IMAH) / 2or7

SHRI B,S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALI"ASENAPATHY
MEMBER (T)

ATTENDENCE-CUM.ORDER SHEBI OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 06,09.2017

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 230 to 232 oI the Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE

CORAM

l'lir"^lb'Td'. tft azs| %lw"

ORDER

csA 492/230-23ZNCLT/MB/MAH/2017
csA 493/230-232/NCtT/MB/MAH/2017
csA 4941230-232/NCLT/MB/MAw2017
csA 495/230-23ZNCLTA,tBIMAH/2017
CSA 4961230-23'NCLTA,IBIMAH/2017
cs A 497 I 230 -232t N CLT I MB I M AH I 2077

List this matter on 18.10.2017

sd/-
V. NALLASENAPATHY
Member (Tectmicai)

sd/-
B.S.V. PRAKASH
Member (Judicial)

KUMAR

NAME OFTHE PARrIES: Tata Power Renewable Ener$r Ltd.

Present:


